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Tl THE CEITEAL ADMIVISTFATIVE TRIEBUIIAL, JAIPUR BENC-, JATFRUE.
N.A.N2.22/25 _ Dace of order: 16.10.97
Sunil Mathur . : Applicant |

Vs.

l. Union of India through Gensral Manager, Weak
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Church Gate, Bombay.

2. The Divizional Pailway Manager, Wesiern Pailway, Jaipur.
Mr.R;N.Mathur - Couﬁsel for applicant

Mr.Manish Bhandari - Coundzl fnltr' pondenté.

CORAM:

Hon'kle Mr.0.P.Ehavma, Administrative Member

Hon'kle Mr.Ratan Pra}ash, Judicial Member.

P

PEF HOU'BLE MP.O.?.SY_FMA, ADMIHT”TRATIVP MEMEEER .~

In thiz application under 222019 of the Administ-ative
Trikunals Act, 1985, Ehri Sunil Mathur has prayed that the
respondznts may ke divectsd to  conzider  the caze of the
applicant for appoincment ©o the sost of Welfare Ingpectar and
theylmay be direcied to hold a z2pecial written examination for
the applicant and then conzider the name of the applizant
throuvgh a duly censtituted Intsrview Board.
2. Wz have heard the learnsd counasl for
2. The applicant iz aggrisved Ly the resJondents’ not,
gznding to him a communication to appesar in the written test
conducted on 22.10.94 for appoiniment o the post of Welfave
Inzpector. IE iz for this vezaszon that the applicant hasz scught
holding of  the supplementapy zramination ko  consider his

candidaturz. The respondsnts haz prodoced before vz a copy of
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the communicaticon dat=2d 1.5.96 which 2heows that the selection
procesa  in gquestion for the posk of Welfare Inspectar has
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szen 2ancelled by the respondeniz. Thiz communication
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haz alzsc hezn shown to thz lzarned counsezl for the applicant.
In these cirewumstancses this applicaticon has becom: infractnous.

It is Jdismizazed. No ovder az to cosks. A copy of  the
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communication Aaced 1.5.96 hasLtaken on racord.
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‘(Ratan%iE&3sh) (O.P.Shlﬁﬁz)

Judicial Member. Adminizitrative Member.
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